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Vide above order the judrement was 

-reserved. However, subsequen-ly the -pplirdnt has 

filed a Misc. applic,',' ion No. 1221/96 praying for 

-o permit the dppticant to withdraw the original 

application No. 998/95. This aoJication- m y 
pi se 	vv\ 

• listed before this Bench for disposdl in the next 

week. 
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